THE SECOND SCHEDULE
(See section 522)
FORM No.1
NOTICE FOR APPEARANCE BY THE POLICE
[See section 35(3)]
Serial No....... Police Station.........
To,

[Phone No./ Email ID (if any)]

In pursuance of sub-section (3) of section 35 of the Bharatiya Nagarik Suraksha Sanhita, 2023, |

hereby inform you that during the investigation of FIR/Case No ....................... dated............... u/s

....................................... registered at Police Station ...........c.cooiiiiiiiiiiiiiiiiiii e

it is revealed that there are reasonable grounds to question you to ascertain facts and circumstances from

you, in relation to the present investigation. Hence you are directed to appear before me at
L AM/PMon........oociiiii, at

Police Station.
Name and Designation of the Officer In charge
(Seal)
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FORM No. 2
SUMMONS TO AN ACCUSED PERSON
(See section 63)

T0 e (name of accused) Of ........ccccoveveiiii i (address)

WHEREAS your attendance is necessary to answer to a charge Of.......ccoiiiiiiiiiiiininn,
............................................. (state shortly the offence charged), you are hereby required to appear in person
(or by an advocate, before the (Magistrate)  Of.....cccooiiiiiiiiiiiii , on
the. e aY..oeecece e Herein fail not.

Dated, this.......c.cooeveviiiiiece e day Of...oooeieeee , 20 i, .
(Seal of the Court) (Signature)
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FORM No. 3
WARRANT OF ARREST
(See section 72)

TO ot (name and designation of the person or persons who is or are to execute
the warrant).

WHEREAS (name of accused) of (address) stands charged with the offence of

...................................................... (state the offence), you are hereby directed to arrest the said
...................................................... , and to produce him before me. Herein fail not.

Dated, this.........ccoeeeee i day Of..oeeee e, , 20 i,
(Seal of the Court) (Signature)

(See section 73)
This warrant may be endorsed as follows:—

If the S shall give bail himself in the sum of
TUPEES.....eevereetee et with one surety in the SUM OF TUPEES.........coovrvrereiieiiireee (or
two sureties each in the SumM Of TUPEES......cccoiiiiiiiiiiiiiiiee s ) to attend before me on
the. i day Of.oooviiiiii and to continue so to attend until

otherwise directed by me, he may be released.

Dated, this......c.ocoveeeee e, day Of...ccoveii e, , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 4
BOND AND BAIL-BOND AFTER ARREST UNDER A WARRANT

(See section 83)

L (Name), Of ... , being brought
before the District Magistrate Of...........ccccceviviiviieiiiic e (or as the case may be) under a
warrant issued to compel my appearance to answer to the charge of..........ccocooviviiiieninci ,
do hereby bind myself to attend in the Court oOf ..o, on
the. e day Of .o next, to answer to the said charge, and
to continue so to attend until otherwise directed by the Court; and, in case of my making default herein, |
bind myself to forfeit, to Government, the sum of FUPEES.........cccvcveveiieie e, .

Dated, this......c.cooveee e day Of...ccoveiie e, y 20 i, )
(Signature)

I do hereby declare myself surety for the above-named..........ccccoooviiiiiiiiiiiniinnnnn.
OF e that he shall attend before in the Court of on
the. i day Of...ccveei next, to answer to the charge on which

he has been arrested, and shall continue so to attend until otherwise directed by the Court; and, in case of
his making default therein, | bind myself to forfeit, to Government, the sum of
TUPEES. ....veveetesiereeteste sttt sa e s snens .

Dated, this........oooveeeeeeeeeeeeeeeeeeee e, day Of...ooeiic 20 i, )

(Signature)
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FORM No. 5

PROCLAMATION REQUIRING THE APPEARANCE OF A PERSON ACCUSED

(See section 84)

WHEREAS a complaint has been made before me that...........cccooiiiiiiicicniinieen, (name,
description and address) has committed (or is suspected to have committed) the offence of
.............................................. , punishable under section................c.ccceevevevvvvnnenenn.. 0f the Bharatiya
Nyaya Sanhita, 2023, and it has been returned to a warrant of arrest thereupon issued that the
SAU. .. (name) cannot be found, and whereas it has been shown to my satisfaction
that the said.......c.cceeeviviiiiicccee, (name) has absconded (or is concealing himself to avoid the
service of the said warranty);

Proclamation is hereby made that the said...........cccccoooviiiiiiiiie e, Of e
is required to appear at..........ccccceeeveeveiesesee e (place) before this Court (or before me) to answer the
said complaint onthe..........coccooviiiniii day Of...cooviiii e,

Dated, this......c.cooveee e day Of...ccoveii e, , 20 i, )
(Seal of the Court) (Signature)
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FORM No. 6
PROCLAMATION REQUIRING THE ATTENDANCE OF A WITNESS
(See sections 84, 90 and 93)

WHEREAS complaint has been made before me that..............ccoooviveiieiincnen, (name, description and
address) has committed (or is suspected to have committed) the offence of
.............................................. (mention the offence concisely) and a warrant has been issued to compel the

attendance of ..o (name, description and address of the witness) before this Court
to be examined touching the matter of the said complaint; and whereas it has been returned to the said
warrant that the said...........cccccoeviiiiiiiicccce, (name of witness) cannot be served, and it has been shown

to my satisfaction that he has absconded (or is concealing himself to avoid the service of the said warrant);

Proclamation is hereby made that the said.........cc.ccoceviviiiiiiiiiiicieiienns (name) is required to appear
AL (place) before the COoUNM.. e on
the. day of....ccccoiviiiii NEXE Al.iveiveeieiececeece e o'clock to
be examined tOUCNING..........ccccoveriieieire the offence complained of.

Dated, this......c.ocooeveee e day Of...ccoveiiiiic e, , 20 i,
(Seal of the Court) (Signature)
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FORM No. 7
ORDER OF ATTACHMENT TO COMPEL THE ATTENDANCE OF A WITNESS
(See section 85)
To the officer in charge of the police station at............ccocvvieieiciiiiinens

WHEREAS a warrant has been duly issued to compel the attendance
OF e (name, description and address) to testify concerning a complaint
pending before this Court, and it has been returned to the said warrant that it cannot be served; and whereas
it has been shown to my satisfaction that he has absconded (or is concealing himself to avoid the service of
the said warrant); and thereupon a Proclamation has been or is being duly issued and published requiring

the said......c.ccceevvvveieice e to appear and give evidence at the time and place mentioned therein;
This is to authorise and require you to attach by seizure the movable property belonging to the

SAU. e to the value Of rUpees.......cccocvvcieiii i, which you may find

within the District.........ccccoovviieiiiieceec Of e, and to hold the said property

under attachment pending the further order of this Court, and to return this warrant with an endorsement
certifying the manner of its execution.

Dated, thiS.......ccoeevieeiviie e day Of....ooeivie e , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 8
ORDER OF ATTACHMENT TO COMPEL THE APPEARANCE OF A PERSON ACCUSED
(See section 85)

TO ot (name and designation of the person or persons who is or are to execute
the warrant).

Whereas complaint has been made before me that ..........c.cccoeveveiiieicciccecee, (name, description and
address) has committed (or is suspected to have committed) the offence of .......ccccoeeviiieiiiiiicce
punishable under SECtion ..........cccovvviieieicinirecee of the Bharatiya Nyaya Sanhita, 2023 and it has been
returned to a warrant of arrest thereupon issued that the said .........c.ccccoevveveveiiiiincccvc e, (name) cannot be
found; and whereas it has been shown to my satisfaction that the said ..............cccccoeiiiiiiiiicinns (name)

has absconded (or is concealing himself to avoid the service of the said warrant) and thereupon a
Proclamation has been or is being duly issued and published requiring the said ............ccccccoeevieiieiiciciinieenn,

to appear to answer the said charge within ........cccccoooiiiiiiinccc e, days; and whereas the said
.............................................. is possessed of the following property, other than land paying revenue to
Government, in the village (or town), of ..., , in the District of
.............................................. y VIZ., o, @nd an order has been made for the

attachment thereof;

You are hereby required to attach the said property in the manner specified in clause (), or clause (c),
or both”, of sub-section (3) of section 85, and to hold the same under attachment pending further order of
this Court, and to return this warrant with an endorsement certifying the manner of its execution.

Dated, thiS ....c..oooveviiiiiiie e, day Of cvoveiie , 20 e, )

(Seal of the Court)

(Signature)

* Strike out the one which is not applicable, depending on the nature of the property to be attached.
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FORM No. 9
ORDER AUTHORISING AN ATTACHMENT BY THE DISTRICT MAGISTRATE OR COLLECTOR

(See section 85)

To the District Magistrate/Collector of the District of ..........c.ccccoevviiiiievcicie,

WHEREAS complaint has been made before me that ... (name, description
and address) has committed (or is suspected to have committed) the offence of
.............................................. , punishable under section .............ceceeeviviseenenenn... OF the Bharatiya

Nyaya Sanhita, 2023 and it has been returned to a warrant of arrest thereupon issued that the said
.............................................. (name) cannot be found; and whereas it has been shown to my satisfaction
that the said ..o, (name) has absconded (or is concealing himself to avoid the
service of the said warrant) and thereupon a Proclamation has been or is being duly issued and published
requiring the said .......c.ccoeeviiiiiiciciienn, (name) to appear to answer the said charge within
......................................... days; and whereas the said ............cc.ccccecvrieriiennenenenn. 1S POSSessed of certain
land paying revenue to Government in the village (or town) of ........c.ccoce i, , in the District
Of e ;

You are hereby authorised and requested to cause the said land to be attached, in the manner specified
in clause (a), or clause (c), or both®, of sub-section (4) of section 85, and to be held under attachment
pending the further order of this Court, and to certify without delay what you may have done in pursuance
of this order.

Dated, this ....c.coevveveieiiiie e, day of oo , 20 e, )

(Seal of the Court) (Signature)

* Strike out the one which is not desired.
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FORM No. 10
WARRANT IN THE FIRST INSTANCE TO BRING UP A WITNESS
(See section 90)

TO e (name and designation of the police officer or other person or persons
who is or are to execute the warrant).

WHEREAS complaint has been made before methat ............cccooevviiiiiiincceee, (name and description
of accused) Of .....cocveivieicc e, (address) has (or is suspected to have) committed the offence
OF (mention the offence concisely), and it appears likely that

.............................................. (name and description of witness) can give evidence concerning the said
complaint, and whereas | have good and sufficient reason to believe that he will not attend as a witness on
the hearing of the said complaint unless compelled to do so;

This is to authorise and require you to arrest the Said ..........c.ccocevvienineneneiinenens (name of witness),
and oNthe ... day Of oo to bring him before this Court

Dated, this ....c.coevveveieiiiiie e, day Of oo , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 11
WARRANT TO SEARCH AFTER INFORMATION OF A PARTICULAR OFFENCE
(See section 96)

TO e (name and designation of the police officer or other person or persons
who is or are to execute the warrant).

WHEREAS information has been laid .............ccocooniiiiiiiiiciens (or complaint has been made) before
me of the CommMISSION .......cccovviveieiciicec e, (or suspected commission) of the offence of
.............................................. (mention the offence concisely), and it has been made to appear to me that the
Production of .........cccceviiniiniii, (specify the thing clearly) is essential to the inquiry now being
made (or about to be made) into the said offence (or suspected offence);

This is to authorise and require you to search for the said .......cccocoveiiiiiiciici i (the thing
specified) iN the ..., (describe the house or place or part thereof to which the
search is to be confined), and, if found, to produce the same forthwith before this Court, returning this
warrant, with an endorsement certifying what you have done under it, immediately upon its execution.

Dated, this ....c.coevveveieiiiiie e, day Of cooveii y 20 i, )

(Seal of the Court) (Signature)
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FORM No. 12
WARRANT TO SEARCH SUSPECTED PLACE OF DEPOSIT

(See section 97)

(name and designation of the police officer above the rank of a constable).

WHEREAS information has been laid before me, and on due inquiry thereupon had, | have been led to
believe that the ..........ccccoovevviiiiic e, (describe the house or other place) is used as a place for the
deposit (or sale) of stolen property (or if for either of the other purposes expressed in the section, state the
purpose in the words of the section);

This is to authorise and require you to enter the said house (or other place) with such assistance as shall
be required, and to use, if necessary, reasonable force for that purpose, and to search every part of the said
house (or other place, or if the search is to be confined to a part, specify the part clearly), and to seize and
take possession of any property (or documents, or stamps, or seals, or coins, or obscene objects, as the case
may be) (add, when the case requires it) and also of any instruments and materials which you may
reasonably believe to be kept for the manufacture of forged documents, or counterfeit stamps, or false seals,
or counterfeit coins or counterfeit currency notes (as the case may be), and forthwith to bring before this
Court such of the said things as may be taken possession of, returning this warrant, with an endorsement
certifying what you have done under it, immediately upon its execution.

Dated, this ....c.eoevveeeeeeeeeee e day of oo ;20 i, )

(Seal of the Court) (Signature)
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FORM No. 13
BOND TO KEEP THE PEACE
(See sections 125 and 126)

WHEREAS L.c.oviiiiicece e (name), inhabitant of ............cccooeviiiici e

(place), have been called upon to enter into a bond to keep the peace for the term of
or until the completion of the inquiry in the matter of
.............................................. now pending in the Court of ..........c..ccccoeeveeeviveiveee e, | hereby bind
myself not to commit a breach of the peace, or do any act that may probably occasion a breach of the peace,
during the said term or until the completion of the said inquiry and, in case of my making default therein, |
hereby bind myself to forfeit, to Government, the sum of rUPEES .......ccccvvvvrvriereierr e,

Dated, this ....c.ovevveeeeeeeeeeee e day of oo

(Signature)
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FORM No. 14
BOND FOR GOOD BEHAVIOUR

(See sections 127, 128 and 129)

WHEIEAS |, oot (name), inhabitant of ...........cccocoveviiiii
(place), have been called upon to enter into a bond to be of good behaviour to Government and all the
citizens of India for the term of .........cccoviiiiiiii (state the period) or until the completion of
the inquiry in the matter of ... now pending in the Court of

.............................................. , | hereby bind myself to be of good behaviour to Government and all the
citizens of India during the said term or until the completion of the said inquiry; and, in case of my making
default therein, | hereby bind myself to forfeit to Government the sum of rupees ...................

Dated, this ....c.coovveviieeiiie e, day of oo , 20 e, )

(Seal of the Court) (Signature)

(Where a bond with sureties is to be executed, add)

We do hereby declare ourselves sureties for the above-named ............cccccovevvivevveviinennene that he will be
of good behaviour to Government and all the citizens of India during the said term or until the completion
of the said inquiry; and, in case of his making default therein, we bind ourselves, jointly and severally, to
forfeit to Government the sum of rupees ..........cccceeevveiiernenns

Dated, this ......eveeeeeeeeeeeeeeeee e day of .o , 20 o, )

(Seal of the Court) (Signature)
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FORM No. 15
SUMMONS ON INFORMATION OF A PROBABLE BREACH OF THE PEACE
(See section 132)

WHEREAS it has been made to appear to me by credible information that ...............ccccceeeenn. (state the
substance of the information), and that you are likely to commit a breach of the peace (or by which act a
breach of the peace will probably be occasioned), you are hereby required to attend in person (or by a duly
authorised agent) at the office of the Magistrate of ..o, on the

[when sureties are required, add, and also to give security by the bond of one (or two, as the case may be)
surety (or sureties) in the sum of rupees ........ccccocvvvvveeie v ceece e, (each if more than one)], that you
will keep the peace forthe term of ...

Dated, thiS ....c.coevveeiieiriie e, day Of cvoveiie , 20 s )

(Seal of the Court) (Signature)
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FORM No. 16
WARRANT OF COMMITMENT ON FAILURE TO FIND SECURITY TO KEEP THE PEACE

(See section 141)
To the Officer in charge of the Jail at ...........ccooivveiiiciiiiiene

WHEREAS ....cviiiiiececeeee e (name and address) appeared before me in person (or by his
authorised agent) ONthe ... day of .o in obedience to
a summons calling upon him to show cause why he should not enter into a bond for rupees
.............................................. with one surety (or a bond with two sureties each in rupees

.............................................. ), that he, the said ...........cccecveeeveveveeeeeneennnn. (N@MeE) would keep the peace
for the period of months; and whereas an order was then made requiring the said
.............................................. (name) to enter into and find such SeCUrity ...........cccccecevveevecciennenenn.. (State

the security ordered when it differs from that mentioned in the summons), and he has failed to comply with
the said order;

This is to authorise and require you to receive the said ..........ccocceveviiecicvece e, (name) into your
custody, together with this warrant, and him safely to keep in the said Jail for the said period of
.............................................. (term of imprisonment) unless he shall in the meantime be lawfully ordered
to be released, and to return this warrant with an endorsement certifying the manner of its execution.

Dated, this ....c.ovevveeeeeeeeee e day of oo 20 e, .

(Seal of the Court) (Signature)
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FORM No. 17
WARRANT OF COMMITMENT ON FAILURE TO FIND SECURITY FOR GOOD BEHAVIOUR
(See section 141)
To the Officer in charge of the Jail at............cccoovvviieiiiiiiice

WHEREAS it has been made to appear to me that ...........ccccceevveviii e, (name and description)
has been concealing his presence within the district Of ..........c.ccocoiiiiiiicii, and that there is reason
to believe that he is doing so with a view to committing a cognizable offence;

or

WHEREAS evidence of the general character of ... (name and description) has
been adduced before me and recorded, from which it appears that he is an habitual robber (or house-breaker,
etc., as the case may be);

AND WHEREAS an order has been recorded stating the same and requiring the said (name) to furnish
security for his good behaviour for the term of (state the period) by entering into a bond with one surety

(or two or more sureties, as the case may be), himself for rupees.........cocovvvviieiicvicie e, and the said
surety (or each of the said Sureties) TUPEES ..o and the
SAU. .. (name) has failed to comply with the said order and for such default has

been adjudged imprisonment for (state the term) unless the said security be sooner furnished;

This is to authorise and require you receive the said.........c.ccccocvvviveiiiiiiiciiieee ( name) into your
custody, together with this warrant and him safely to keep in the Jail, or if he is already in prison, be detained
therein, for the said period of (term of imprisonment) unless he shall in the meantime be lawfully ordered
to be released, and to return this warrant with an endorsement certifying the manner of its execution.

Dated, this........oooveeeeeeeeeeeeeee e, day Of...ooiiie 20 . )

(Seal of the Court) (Signature)
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FORM No. 18
WARRANT TO DISCHARGE A PERSON IMPRISONED ON FAILURE TO GIVE SECURITY
(See sections 141 and 142)

To the Officer in charge of the Jail at...........ccccoooviiiiiiiiiiiee (or other officer in whose custody the
person is).

WHEREAS.......ccoiieieeiseneeee e (name and description of prisoner) was committed to your
custody under warrant of the Court, dated the....ccoiiiiiiiiiiicieie, day of
.............................................. 20, e, @nd has since duly given security under
SECHION v of the Bharatiya Nagarik Suraksha Sanhita, 2023.

or

WHEREAS.......ccoiiiiieieisie e (name and description of prisoner) was committed to your
custody under warrant of the Court, dated the......cciiiiiiiiiiciee, day of
.............................................. 20.................; and there have appeared to me sufficient grounds for the opinion
that he can be released without hazard to the community;

This is to authorise and require you forthwith to discharge the said ...........ccccocvviiiiciieiie e, (name)
from your custody unless he is liable to be detained for some other cause.

Dated, thiS.......cccoeevieeiiiie e day Of...oooeivie e , 20 )

(Seal of the Court) (Signature)
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FORM No. 19
WARRANT OF IMPRISONMENT ON FAILURE TO PAY MAINTENANCE

(See section 144)

WHEREAS.......cccieiieceeeee e (name, description and address) has been proved before me to
be possessed of sufficient means to maintain his Wife ... (name) [or his
Child.....ccoovvieee, (name) or his father or mother...........cccccoov e, (name), who
is by reason of (state the reason) unable to maintain herself (or himself)] and to have neglected (or refused)
to do so, and an order has been duly made requiring the Said...........cccccooeriieininiieieienees ( name) to
allow to his said .......cccoeviviviievciecie e, wife (or child or father or mother) for maintenance the
monthly sum Of rUPEES.......cccovviiiiiiiieieeee e ; and whereas it has been further proved that the
SAI. v (name) in wilful disregard of the said order has failed to pay
FUPEES....vveiveiteetee st ste et ens , being the amount of the allowance for the month (or months)

(0] FTT TR X

And thereupon an order was made adjudging him to undergo imprisonment in the said Jail for the period

(0] FRTTTT X

This is to authorise and require you receive the Said...........ccccvereieinincienienns (name) into your
custody in the said Jail, together with this warrant, and there carry the said order into execution according
to law, returning this warrant with an endorsement certifying the manner of its execution.

Dated, thiS........cooveeeeieeieeeeee e day Of....ooveiiie , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 20
WARRANT TO ENFORCE THE PAYMENT OF MAINTENANCE BY ATTACHMENT AND SALE
(See section 144)

(name and designation of the police officer or other person to execute the warrant).

WHEREAS an order has been duly made requiring..........cccceeveviviieiieennsveeesiene. (name) to allow to his
said wife (or child or father or mother) for maintenance the monthly sum of
FUPEES...vvevecve ettt , and whereas the said..........cccccvvveviviiiiicieien, (name) in wilful
disregard of the said order has failed to pay rUPEES..........ccocvrvrerviiiiiniiic , being the amount of the

allowance for the month (or months) of ..........cccceiviiiiiiiiirs

This is to authorise and require you to attach any movable property belonging to the
SAI. v (name)  which may be found  within  the  district
OF e ,and i Within........oo (state the number of days or
hours allowed) next after such attachment the said sum shall not be paid (or forthwith), to sell the movable
property attached, or so much thereof as shall be sufficient to satisfy the said sum, returning this warrant,
with an endorsement certifying what you have done under it, immediately upon its execution.

Dated, this........oooveeeeeeeeeeeeeeee e, day Of...ooiiie ;20 i, :

(Seal of the Court) (Signature)
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FORM No. 21
ORDER FOR THE REMOVAL OF NUISANCES
(See section 152)
0 (name, description and address).

WHEREAS it has been made to appear to me that you have caused an obstruction (or nuisance) to persons
using the public roadway (or other public place) which, etc., (describe the road or public place)
........................................................... by, etC., .o ceeeennn (State what it is that causes the
obstruction or nuisance), and that such obstruction (or nuisance) still exists;

or

WHEREAS it has been made to appear to me that you are carrying on, as owner, or manager, the trade
or occupation of ..., (state the particular trade or occupation and the place where
it is carried on), and that the same is injurious to the public health (or comfort) by
TEASOM...vieenrereeieeiirte e (state briefly in what manner the injurious effects are caused), and

should be suppressed or removed to different place;
or

WHEREAS it has been made to appear to me that you are the owner (or are in possession of or have the
control over) a certain tank (or well or excavation) adjacent to the public way
.............................................. (describe the thoroughfare), and that the safety of the public is endangered by
reason of the said tank (or well or excavation) being without a fence (or insecurely fenced);

or

WHEREAS, etc., etc., (as the case may be);

I do hereby direct and require you Within...........ccccooviviveieiiecese e, (state the time allowed) (state
what is required to be done to abate the nuUISANCE) .......ccooiiiiiiiiniiiicicieen, or to appear
| OSSR INTNE o Court Of .o on
the (e, day Of....coveiii e, next, and to show cause why this order
should not be enforced,

or
I do hereby direct and require you Within............cccooeiiiiiieiineiciens (state the time allowed) to cease

carrying on the said trade or occupation at the said place, and not again to carry on the same, or to remove
the said trade from the place where it is now carried on, or to appear, etc.;

or

I do hereby direct and require you wWithin............ccccoeveviiinie i, (state the time allowed) to put up
a sufficient fence (state the kind of fence and the part to be fenced); or to appear, etc.;

or
I do hereby direct and require you, etc., etc. (as the case may be).

Dated, thiS.......cccoveveieiriee e day Of.c.ooveiiiee ;20 )

(Seal of the Court) (Signature)
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FORM No. 22
MAGISTRATE'S NOTICE AND PEREMPTORY ORDER

(See section 160)

TO e (name, description and address).

I HEREBY give you notice that it has been found that the order issued on the
............................................................... AAY OF oo TEQUITING
YOU ottt (state substantially the requisition in the order) is reasonable and proper.

Such order has been made absolute, and I hereby direct and require you to obey the said order within (state
the time allowed), on peril of the penalty provided by the Bharatiya Nyaya Sanhita, 2023 for disobedience
thereto.

Dated, thiS........cooveeeeieeieeeeee e day Of....ooveiii , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 23
INJUNCTION TO PROVIDE AGAINST IMMINENT DANGER PENDING INQUIRY

(See section 161)

0 (name, description and address).
WHEREAS the inquiry into the conditional order issued by me on the..........ccccooviiiiiiiicice, day
Of o, 1201 , is pending, and it has been made to appear

to me that the nuisance mentioned in the said order is attended with such imminent danger or injury of a
serious Kind to the public as to render necessary immediate measures to prevent such danger or injury, I do
hereby, under the provisions of section 161 of the Bharatiya Nagarik Suraksha Sanhita, 2023, direct and
enjoin you forthwith t0 ..........ccoceveiiiiiniii (state plainly what is required to be done as a
temporary safeguard), pending the result of the inquiry.

Dated, thiS........cooveeeeieeieeeeee e day Of....ooeiii , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 24
MAGISTRATE’S ORDER PROHIBITING THE REPETITION, ETC., OF A NUISANCE
(See section 162)
TO e (name, description and address).

WHEREAS it has been made to appear to me that, etC. ......c..ccovvviviiiieiiecicccceieee (state the proper
recital, guided by Form No. 21 or Form No. 25, as the case may be);

I do hereby strictly order and enjoin you not to repeat or continue, the said nuisance.

Dated, this.......cccooeveeeiviie e day Of..ooee e , 20 .

(Seal of the Court) (Signature)
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FORM No. 25
MAGISTRATE’S ORDER TO PREVENT OBSTRUCTION, RIOT, ETC.
(See section 163)
0 (name, description and address).

WHEREAS it has been made to appear to me that you are in possession (or have the management) of
.............................................. (describe clearly the property), and that, in digging a drain on the said land,
you are about to throw or place a portion of the earth and stones dug-up upon the adjoining public road, so
as to occasion risk of obstruction to persons using the road,;

or

WHEREAS it has been made to appear to me that you and a number of other persons (mention the class
of persons) are about to meet and proceed in a procession along the public street, etc., (as the case may be)
and that such procession is likely to lead to a riot or an affray;

or
WHEREAS, etc., etc., (as the case may be);

I do hereby order you not to place or permit to be placed any of the earth or stones dug from land on
any part of the said road;

or

I do hereby prohibit the procession passing along the said street, and strictly warn and enjoin you not
to take any part in such procession (or as the case recited may require).

Dated, this........cooveeveeeieeeee e day Of....ooeiii , 20 i, .

(Seal of the Court) (Signature)
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FORM No. 26
MAGISTRATE'S ORDER DECLARING PARTY ENTITLED TO RETAIN POSSESSION OF LAND, ETC., IN DISPUTE
(See section 164)

It appears to me, on the grounds duly recorded, that a dispute, likely to induce a breach of the peace,
existed between..........ccoveveve v (describe the parties by name and residence or residence only
if the dispute be between bodies of villagers) concerning Certain...........c.cocooviiineicinicnennen. (state
concisely the subject of dispute), situate within my local jurisdiction, all the said parties were called upon
to give in a written statement of their respective claims as to the fact of actual possession of the
SAU. .o (the subject of dispute), and being satisfied by due inquiry had thereupon,
without reference to the merits of the claim of either of the said parties to the legal right of possession, that
the claim of actual possession by the Said...........cccccocvrviiiiiiniiiiiiens (name or names or description) is
true; | do decide and declare that he is (or they are) in possession of the said.............ccccovevevieiiciccicieenn, (the
subject of dispute) and entitled to retain such possession until ousted by due course of law, and do strictly
forbid any disturbance of his (or their) possession in the meantime.

Dated, thiS........cooveeeeeieeieeeeee e day Of....ooeiii , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 27
WARRANT OF ATTACHMENT IN THE CASE OF A DISPUTE AS TO THE POSSESSION OF
LAND, ETC.
(See section 165)
To the officer in charge of the police station at...........c.ccocveee i,
(or, To the Collector Of..........cccovveienciiniiceeie ).

WHEREAS it has been made to appear to me that a dispute likely to induce a breach of the peace, existed
DEIWEEN.....cviiiiicc e (describe the parties concerned by name and residence, or residence
only if the dispute be between bodies of villagers) concerning Certain............ccccooevevvvivnieneneienennn. (state
concisely the subject of dispute) situate within the limits of my jurisdiction, and the said parties were
thereupon duly called upon to state in writing their respective claims as to the fact of actual possession of

the Said ..o (the subject of dispute), and whereas, upon due inquiry into the said
claims, | have decided that neither of the said parties was in possession of the
SAU. .. (the subject of dispute) (or I am unable to satisfy myself as to which of the

said parties was in possession as aforesaid);

This is to authorise and require you to attach the Said..........ccccccooriiiiiiiiiiiiiiens (the subject of
dispute) by taking and keeping possession thereof, and to hold the same under attachment until the decree
or order of a competent Court determining the rights of the parties, or the claim to possession, shall have
been obtained, and to return this warrant with an endorsement certifying the manner of its execution.

Dated, thiS........cooveeeeieeiee e day Of....ooveii , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 28
MAGISTRATE'S ORDER PROHIBITING THE DOING OF ANYTHING ON LAND OR WATER
(See section 166)

A dispute having arisen concerning the right of use of...........cccccoveiiiiiiciies (state concisely the
subject of dispute) situate within my local jurisdiction, the possession of which land (or water) is claimed
exClusively Y., (describe the person or persons), and it appears to me, on due

inquiry into the same, that the said land (or water) has been open to the enjoyment of such use by the public
(or if by an individual or a class of persons, describe him or them) and (if the use can be enjoyed throughout
the year) that the said use has been enjoyed within three months of the institution of the said inquiry (or if
the use is enjoyable only at a particular season, say, "during the last of the seasons at which the same is
capable of being enjoyed");

I do order that the said...........cccocevvrieieieieeeree (the claimant or claimants of possession) or any one
in their interest, shall not take (or retain) possession of the said land (or water) to the exclusion of the
enjoyment of the right of use aforesaid, until he (or they) shall obtain the decree or order of a competent
Court adjudging him (or them) to be entitled to exclusive possession.

Dated, thiS.......cccoeevieeiiiie e day Of...oooeivie e ;20 i, )

(Seal of the Court) (Signature)
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FORM No. 29
BOND AND BAIL-BOND ON A PRELIMINARY INQUIRY BEFORE A POLICE OFFICER
(See section 189)

L (name), Of...ocveiicce , being charged with the offence
OF o , and after inquiry required to appear before the Magistrate

or

and after inquiry called upon to enter into my own recognizance to appear when required, do hereby
bind myself to appear at.........ccccceovireienciniineneen , in the Court Of......cccooviiiiiicce , on
the. day Of ..o, next (or on such day as | may hereafter
be required to attend) to answer further to the said charge, and in case of my makmg default herein. I bind
myself to forfeit to Government, the SUM OF FTUPEES........ccvvriiiriiiiiieee ;

Dated, thiS........cooveeeeeieeieeeeee e day Of....ooveii ;20 i, .

(Seal of the Court) (Signature)

I hereby declare myself (or we jointly and severally declare ourselves and each of us) surety (or
sureties) for the above Said ... (name) that he shall attend

answer to the charge pending against him, and, in case of his making default therein, I hereby bind myself
(or we hereby bind ourselves) to forfeit to Government the sum of rupees.....................

Dated, thiS.......c.oeeevvieiriie e day Of...oooeiicec e ;20 )

(Seal of the Court) (Signature)
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FORM No. 30
BOND TO PROSECUTE OR GIVE EVIDENCE
(See section 190)

Of e next and then and there to prosecute (or to prosecute and give evidence) (or
to give evidence) in the matter of a charge of...........cccooiviviiiicicic e against one A. B., and, in case of
making default herein, I bind myself to forfeit to Government the sum of rupees..................

Dated, this.......cccooceeeeiviie e day Of...oooeiee e , 20 e, .

(Signature)
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FORM No. 31
SPECIAL SUMMONS TO A PERSON ACCUSED OF A PETTY OFFENCE
(See section 229)

OF o (address)

WHEREAS your attendance is necessary to answer a charge of a petty offence
.............................................. (state shortly the offence charged), you are hereby required to appear in person
(or by an advocate) before..........ccooiviiiiiiiiiinicneenn, (Magistrate) Of.......ccccvvririniiiiiesenesene on

you desire to plead guilty to the charge without appearing before the Magistrate, to transmit before the
aforesaid date the plea of guilty in writing and the sum of .............cccccoenee. rupees as fine, or if you desire

to appear by an advocate and to plead guilty through such an advocate, to authorise such advocate in writing
to make such a plea of guilty on your behalf and to pay the fine through such advocate. Herein fail not.

Dated, thiS.......ccoeevieeiviie e day Of....ooeivie ;20 )

(Seal of the Court) (Signature)
(Note.—The amount of fine specified in this summons shall not exceed five thousand rupees.)
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FORM No. 32
NOTICE OF COMMITMENT BY MAGISTRATE TO PUBLIC PROSECUTOR
(See section 232)

The Magistrate Of.......ccccoveviiiiiiiic, hereby gives notice that he has committed
0] 1SS for trial at the next Sessions; and the Magistrate hereby instructs the Public
Prosecutor to conduct the prosecution of the said case.
The charge against the accused is that,...........ccccceeveveiinciiniceiecie etc. (state the offence as in the charge)
Dated, this.......cccoeeeiiiiiiee e day Of...oooeiiee e , 20 e, .
(Seal of the Court) (Signature)
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FORM No. 33
CHARGES
(See sections 234, 235 and 236)
I. CHARGES WITH ONE-HEAD

(D@ Lo (name and office of Magistrate, etc.), hereby charge
YOU. ottt (name of accused person) as follows:—

(b) On section 147.—That you, 0N OF @DOUL te..........ccciiiiiecce e day
Of e y AL , waged war against the Government of

India and thereby committed an offence punishable under section 147 of the Bharatiya Nyaya Sanhita, 2023
and within the cognizance of this Court.

(c) And | hereby direct that you be tried by this Court on the said charge.

(Signature and seal of the Magistrate)
[To be substituted for (b)]:—

(2) On section 151.—That you, 0N oF aboUL the.........ccceeiiiicii e day
OF e B | , With the intention of inducing the President
of India [or, as the case may be, the Governor of ..........c.ccocveriniinicncien, (name of State)] to refrain

from exercising a lawful power as such President (or, as the case may be, the Government) assaulted
President (or, as the case may be, the Governor), and thereby committed an offence punishable under
section 151 of the Bharatiya Nyaya Sanhita, 2023, and within the cognizance of this Court.

(3) On section 198.—That you, 0N OF aDOUL the..........cccueiiiciiiicce e day
OF e - TSR , did (or omitted to do, as the case may be)
............................................. , such  conduct  being  contrary to  the provisions
OF e ACE oo L SECLION. ..t , and
known by you to be prejudicial t0........cccceeviiviiiiiiiiiiciicieceee, , and thereby committed an offence

punishable under section 198 of the Bharatiya Nyaya Sanhita, 2023, and within the cognizance of this
Court.

(4) On section 229.—That you, 0N 0Or abOUL the...........cceeiiiiiiii e day
OF e R | , Iin the course of the trial of
.............................................. 01CY (0] (TR stated in evidence that
et ettt ettt ” which statement you either knew or believed to be false, or did not believe

to be true, and thereby committed an offence punishable under section 229 of the Bharatiya Nyaya Sanhita,
2023, and within the cognizance of this Court.

(5) On section 105.—That you, 0N OF abOUL the...........ccciiiiiiiii e day
OF e s AL , committed culpable homicide not
amounting to murder, causing the death of ............ccccoviiiiiiiciiiiens , and thereby committed an offence

punishable under section 105 of the Bharatiya Nyaya Sanhita, 2023, and within the cognizance of this
Court.

OF e B | S , abetted the commission of
suicide by A.B., a person in a state of intoxication, and thereby committed an offence punishable under
section 108 of the Bharatiya Nyaya Sanhita, 2023, and within the cognizance of this Court.



(0 SR , and thereby committed an offence punishable under section 117(2) of the
Bharatiya Nyaya Sanhita, 2023, and within the cognizance of this Court.

the name), and thereby committed an offence punishable under section 309(2) of the Bharatiya Nyaya
Sanhita, 2023, and within the cognizance of this Court.

OF e I | PR , committed dacoity, an offence punishable
under section 310(2) of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of this Court.

Il. CHARGES WITH TWO OR MORE HEADS

(D@ e (name and office of Magistrate, etc.), hereby charge
YOU. ottt (name of accused person) as follows:—

(b) On section 179.—First—That you, on or about the.............. day
OF e B | TR , knowing a coin to be counterfeit, delivered

the same to another person, by name, A. B., as genuine, and thereby committed an offence punishable under
section 179 of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court of Session.

Secondly—That you, on or about T day
OF e B L TP , knowing a coin to be counterfeit attempted
to induce another person, by name, A.B., to receive it as genuine, and thereby committed an offence
punishable under section 179 of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court
of Session.

(c) And | hereby direct that you be tried by the said Court on the said charge.

(Signature and seal of the Magistrate)
[To be substituted for (b)]:—

(2) On sections 103 and 105.—First—That you, on or about the............. day
OF e Al , committed murder by causing the death
Of , and thereby committed an offence punishable under section 103 of the
Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court of Session.

Secondly—That you, on or about the........... day Of.ooiiiiiiiie ,
AL , by causing the death of...........ccccooiiiiiiiii , committed culpable

homicide not amounting to murder, and thereby committed an offence punishable under section 105 of the
Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court of Session.

(3) On sections 303(2) and 307.—First—That you, on or about the...........cceceviiieinnnene. day
OF e , at......, committed theft, and thereby committed an offence punishable under section
303(2) of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court of Session.

(0] TR DA ———— , committed theft, having made preparation
for causing death to a person in order to the committing of such theft, and thereby committed an offence
punishable under section 307 of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court
of Session.

OF e B | , committed theft, having made preparation
for causing restraint to a person in order to the effecting of your escape after the committing of such theft,
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and thereby committed an offence punishable under section 307 of the Bharatiya Nyaya Sanhita, 2023 and
within the cognizance of the Court of Session.

Fourthly—That you, on or about T day
OF e - TSR , committed theft, having made preparation
for causing fear of hurt to a person in order to the restraining of property taken by such theft and thereby
committed an offence punishable under section 307 of the Bharatiya Nyaya Sanhita, 2023 and within the
cognizance of the Court of Session.

(4)Alternative charge on section 229.—That you, on or about the...........cciiieiiennne, day
(0] R , | , in the course of the inquiry
(1210 T , o before... , sStated in evidence that
ettt e e e e e . and that you, on or about the...........irereiieiinienennns day of
.............................................. ;A s, N the course  of  the  trial  of,
....................................... before, stated in the evidence that ““..............cc..ccevveevevennennnnnn.”, one 0f which

statements you either knew or believed to be false, did not believe to be true, and thereby committed an
offence punishable under section 229 of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of
the Court of Session.

(In cases tried by Magistrates substitute “within my cognizance’’ for ‘‘within the cognizance of the
Court of Session’’.)

I1l. CHARGES FOR THEFT AFTER PREVIOUS CONVICTION
L e (name and office of Magistrate, etc.) hereby charge you
.............................................. (name of accused person) as follows:—

That you, on or about the.........n., day  Of . ,
AL , committed theft, and thereby committed an offence punishable under
section 303(2) of the Bharatiya Nyaya Sanhita, 2023 and within the cognizance of the Court of Session (or
Magistrate, as the case may be).

AN yoUu, the SAI ........cooeiiiiiiie s (name of accused), stand further charged that
you, before the committing of the said offence, that is to say, 0N the...........ccooiieiiiiicice day
Of , had been convicted by the.........ccooeviiiiicici e (state Court by
which conviction was had) at...........cccceovviineneinieie of an offence punishable under Chapter XVII of
the Bharatiya Nyaya Sanhita, 2023 with imprisonment for a term of three years, that is to say, the offence
of house-breaking by night..........c.cccooviiiiiiiicie, (describe the offence in the words used in the

section under which the accused was convicted), which conviction is still in full force and effect, and that
you are thereby liable to enhanced punishment under section 13 of the Bharatiya Nyaya Sanhita, 2023.

And | hereby direct that you be tried, etc.
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FORM No. 34
SUMMONS TO WITNESS
(See sections 63 and 267)

TO it OF e

WHEREAS complaint has been made before me that............cccooveeeveiiiicicicien, (name of the accused)
OF (address) has (or is suspected to have) committed the offence
Of e (state the offence concisely with time and place), and it appears to me that

you are likely to give material evidence or to produce any document or other thing for the prosecution.

You are hereby summoned to appear before this Court on the.........ccoiiiiiiiiiinicienns day
Of e next at ten o'clock in the forenoon, to produce such document or thing or to
testify what you know concerning the matter of the said complaint, and not to depart thence without leave
of the Court; and you are hereby warned that, if you shall without just excuse neglect or refuse to appear
on the said date, a warrant will be issued to compel your attendance.

Dated, thiS.......ccoeevieeiviie e day Of....ooeivie ;20 )

(Seal of the Court) (Signature)
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FORM No. 35

WARRANT OF COMMITMENT ON A SENTENCE OF IMPRISONMENT OR
FINE IF PASSED BY A COURT

(See sections 258, 271 and 278)

To the Officer in charge of Jail at.........cc.ccccoevviiviiciiicce e,

WHEREAS 0N the......coiiiiiiice e day Of ..o ,
.............................................. (name of the prisoner), the (1st, 2nd, 3rd, as the case may be) prisoner in case
NO. o of the Calendar for 20 ......cccooevvviiiveiiiiennnns , was convicted before
1TSS (name and official designation) of the offence
OF e (mention the offence or offences concisely) under section (or sections)
.............................................. of the Bharatiya Nyaya Sanhita, 2023 (0r of.........c.cccecvvviievivircir e ACE
........... ), and was sentenced to..........ccocceeeeeeieevie e (State the punishment fully and distinctly).

This is to authorise and require you to receive the said............ccoceeverinineicisicnne, (prisoner's name)

into your custody in the said Jail, together with this warrant, and thereby carry the aforesaid sentence into
execution according to law.

Dated, this........cooveeeeieeeeeeeeee e day Of...oooveii , 20 i, .

(Seal of the Court) (Signature)
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FORM No. 36
WARRANT OF IMPRISONMENT ON FAILURE TO PAY COMPENSATION
(See section 273)

WWHEREAS. ..ottt sttt sttt sttt sttt ste e ra et s teene e ee e (name and description) has brought
AQAINSE....eeveecee e (name and description of the accused person) the complaint
that......coceice e (mention it concisely) and the same has been dismissed on the ground that
there was no reasonable ground for making the accusation against the said............cccoocevviiiiiiiiininnnn,
(name) and the order of dismissal awards payment by the said.........c.cccoooiiiiiniiiiinnnn (name of
complainant) of the Sum Of rUPEES.........ccccvvvviirereiecceee as compensation; and whereas the said sum
has not been paid and an order has been made for his simple imprisonment in Jail for the period
OF o days, unless the aforesaid sum be sooner paid;

This is to authorise and require you to receive the Said...........cccoceeriirinerciicnenenn, (name) into your
custody, together with this warrant, and him safely to keep in the said Jail for the said period of
....................................................................... (term of imprisonment), subject to the provisions of
section 8(6)(b) of the Bharatiya Nyaya Sanhita, 2023, unless the said sum be sooner paid, and on the receipt
thereof, forthwith to set him at liberty, returning this warrant with an endorsement certifying the manner of
its execution.

Dated, thiS.......cccooeveeeiiiie e day Of...oooeivie e , 20 )

(Seal of the Court) (Signature)
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FORM No. 37

ORDER REQUIRING PRODUCTION IN COURT OF PERSON IN PRISON FOR ANSWERING TO
CHARGE OF OFFENCE

(See section 302)
To the Officer in charge of Jail at............cccooviiiiiiiiiiice

WHEREAS the attendance Of......ccccoviiiiiiiiiiiiicec, (name of prisoner) at present
confined/detained in the above-mentioned prison, is required in this Court to answer to a charge
OF e (state shortly the offence charged) or for the purpose of a
Proceeding.......cccceveeieeveeieiese e (state shortly the particulars of the proceeding).

You are hereby required to produce the said...........c.ccocereiiiiiiiiniineneinen under safe and sure conduct
before this Court at........ccooveviiiiiiciicce e ONthe ..o day
OF e , 20......... y Y, A. M. there to answer to the said

charge, or for the purpose of the said proceeding, and after this Court has dispensed with his further
attendance, cause him to be conveyed under safe and sure conduct back to the said prison.

And you are further required to inform the said............cccooveiiiiiiiiiicine, of the contents of this order
and deliver to him the attached copy thereof.

Dated, thiS.......ccoeevieeiviie e day Of....ooeivie , 20 )
(Seal of the Court) (Signature)
Countersigned.
(Seal) (Signature)

258



FORM No. 38
ORDER REQUIRING PRODUCTION IN COURT OF PERSON IN PRISON FOR GIVING EVIDENCE
(See section 302)
To the Officer in charge of the Jail at...........c..cccoveviii i,

WHEREAS complaint has been made before this Court that.............cccoviiiiiniiinenne (name of the
accused) of has committed the offence of ..., (state offence concisely with time and
place) and it appears that...........ccccevvvvviie i, (name of prisoner) at present confined/detained in

the above-mentioned prison, is likely to give material evidence for the prosecution/defence.

You are hereby required to produce the said...........ccccceeeviviiiiiiiiiieincnnn under safe and sure conduct
before this COUNt al.........ccccoiiiieieeec e ON N day
OF e y 200, , by A. M. there to give evidence in the matter now pending

before this Court, and after this Court has dispensed with his further attendance, cause him to be conveyed
under safe and sure conduct back to the said prison.

And you are further required to inform the said..........cccccoevvveiivrieieicc i, of the contents of this order
and deliver to him the attached copy thereof.

Dated, thiS.......c.cooeeveiiiiiie e day Of....ooeivee , 20 e, )
(Seal of the Court) (Signature)
Countersigned.
(Seal) (Signature)
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FORM No. 39
WARRANT OF COMMITMENT IN CERTAIN CASES OF CONTEMPT WHEN A FINE IS IMPOSED
(See section 384)
To the Officer in charge of the Jail at............cccccooeviiiiiiivice

WHEREAS at a Court held before me on this day..........ccocovviiiiiniiiicine (name and description of
the offender) in the presence (or view) of the Court committed wilful contempt.

And whereas for such contempt the said...........cccccoviviiiiiiiiiiieen (name of the offender) has been
adjudged by the Court to pay a fine Of rUPEeS........ccoceiveiiiiivii v , or in default to suffer simple
imprisonment for the period of............cccooveiiviiiiciic e, (state the number of months or days).

This is to authorise and require you to receive the Said...........ccccoovvirinninininciiennnn (name of the
offender) into your custody, together with this warrant, and him safely to keep in the said Jail for the said
period of......c.ccoovviiieic, (term of imprisonment), unless the said fine be sooner paid; and, on
the receipt thereof, forthwith to set him at liberty, returning this warrant with an endorsement certifying the
manner of its execution.

Dated, thiS.......cccoeevieeiiiie e day Of...oooeivie e , 20 )

(Seal of the Court) (Signature)
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FORM No. 40

MAGISTRATE'S OR JUDGE'S WARRANT OF COMMITMENT OF WITNESS REFUSING TO ANSWER OR
TO PRODUCE DOCUMENT

(See section 388)

(name and designation of officer of Court)

WHEREAS........coooeeeee (name and description), being summoned (or brought before
this Court) as a witness and this day required to give evidence on an inquiry into an alleged offence, refused
to answer a certain question (or certain questions) put to him touching the said alleged offence, and duly
recorded, or having been called upon to produce any document has refused to produce such document,
without alleging any just excuse for such refusal, and for his refusal has been ordered to be detained in

(U5 (010 )V (] G S (term of detention adjudged);
This is to authorise and require you to take the said...........ccccovivviiiiniicincienen, (name) into custody,
and him safely to keep in your custody for the period oOf..........ccccoovviieiiiiiicicie, days, unless in the

meantime he shall consent to be examined and to answer the questions asked of him, or to produce the
document called for from him, and on the last of the said days, or forthwith on such consent being known,
to bring him before this Court to be dealt with according to law, returning this warrant with an endorsement
certifying the manner of its execution.

Dated, thiS........cooveeeeeeeeeee e day Of....oovii ;20 i, )

(Seal of the Court) (Signature)
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FORM No. 41
WARRANT OF COMMITMENT UNDER SENTENCE OF DEATH

(See section 407)

To the Officer in charge of the Jail at...........c..ccocoveviiiiiicccee,

WHEREAS at the session held before me on the....... day
OF e S O TR (name  of
prisoner), the (1st, 2nd, 3rd, as the case may be), prisoner in case NO. oo of the Calendar for
20..n. at the said Session, was duly convicted of the offence of culpable homicide amounting to murder
UNAEr SECHION ..o of the Bharatiya Nyaya Sanhita, 2023, and sentenced to death,
subject to the confirmation of the said sentence by the......iini. Court
OF e

This is to authorise and require you to receive the said...........ccoovereieiiieneieicnns (prisoner's name)

into your custody in the said Jail, together with this warrant, and him there safely to keep until you shall
receive the further warrant or order of this Court, carrying into effect the order of the said

Dated, thiS.......cccoeevieeiiiie e day Of...oooeivie e , 20 )

(Seal of the Court) (Signature)

262



FORM No. 42
WARRANT AFTER A COMMUTATION OF A SENTENCE
(See sections 427, 453 and 456)

WHEREAS at @ SessSion held 0N the. ... day
OF e , 200, L eererrer e ——————— (name of the prisoner), the (1st,
2nd, 3rd, as the case may be), prisoner in case No. ............ of the Calendar for 20.......... at the said Session,
was convicted of the OffenNCe Of......coiiii i , punishable under
SECHION. . of the Bharatiya Nyaya Sanhita, 2023, and was sentenced
(RPN and thereupon committed to your custody; and whereas by the order of the
................................................................ Court Of .o, OFder Of  the

............................................. (a duplicate of which is hereunto annexed) the punishment adjudged by the said
sentence has been commuted to the punishment of imprisonment for life;

This is to authorise and require you safely to keep the said...........ccoeovinininiiniicinn (prisoner’s
name) in your custody in the said Jail, as by law is required, until he shall be delivered over by you to the
proper authority and custody for the purpose of his undergoing the punishment of imprisonment for life
under the said order,

or

if the mitigated sentence is one of imprisonment, say, after the words “custody in the said Jail”, “and
there to carry into execution the punishment of imprisonment under the said order according to law”.

Dated, this........oooveeeeeeeeeeeeeee e, day Of ..o, , 20 i, )

(Seal of the Court) (Signature)
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FORM No. 43
WARRANT OF EXECUTION OF A SENTENCE OF DEATH
(See sections 453 and 454)
To the Officer in charge of the Jail at............cccoovvviieiiiiiiice

WHEREAS.......ccoiieieeiseneeee e (name of the prisoner), the (1st, 2nd, 3rd, as the case may be)
prisoner in case No. ........... of the Calendar for 20............ at the Session held before me on
L1 0L TR day of ..o, , 20 i, ,has been by a warrant of
the Court, dated the.................... day Of oo , committed to your custody under
sentence of death; ......ccccevvviiiii e and whereas the order of the High Court at

.............................................. confirming the said sentence has been received by this Court.

This is to authorise and require you to carry the said sentence into execution by causing the
SAU. .. to be hanged by the neck untii  he be dead,
) OSSR (time and place of execution), and to return this warrant to the Court with an
endorsement certifying that the sentence has been executed.

Dated, this........cooveeeieieeieeeeeee e day Of.c.oooiiiee , 20 i, .

(Seal of the Court) (Signature)
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FORM No. 44
WARRANT TO LEVY A FINE BY ATTACHMENT AND SALE
(See section 461)

(name and designation of the police officer or other person or persons who is or are to execute the
warrant).

WHEREAS.......ccociieiiececteere e se e, (name and description of the offender) was on
TN day Of...cccveeie e, , 20......... , convicted before me of the
offence of......ccoeieiiiiic (mention the offence concisely), and sentenced to pay a fine of
FUPEES...vvevecve ettt ; and whereas the said..........cccccovviviviniiniiceecee, (name), although

required to pay the said fine, has not paid the same or any part thereof;

This is to authorise and require you to attach any movable property belonging to the said
................................................................................... (name), which may be found within the district
OF e pand, if WIthin......cooecee s (state the number of days or
hours allowed) next after such attachment the said sum shall not be paid (or forthwith), to sell the movable
property attached, or so much thereof as shall be sufficient to satisfy the said fine, returning this warrant,
with an endorsement certifying what you have done under it, immediately upon its execution.

Dated, this........cooveeeeieeeeeeeeee e day Of....ocviieee , 20 o, )

(Seal of the Court) (Signature)
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FORM No. 45
WARRANT FOR RECOVERY OF FINE

(See section 461)
To the Collector of the district Of..........ccccoevveviiiiiiie e
WHEREAS.......coooiiitiieeee e (name, address and description of the offender) was on
L1 0T day of oo , 20, , convicted before me of the
offence of....c.ccceieveii (mention the offence concisely), and sentenced to pay a fine of
FUPEES. ...ttt ; and
WHEREAS the Said.........cccooevviiiiriiicciece s, (name), although require to pay the said fine, has not

paid the same or any part of thereof;

You are hereby authorised and requested to realise the amount of the said fine as arrears of land revenue
from the movable or immovable property, or both, of the said..........c..cccoovvviiiiiniiiicne, (name) and to
certify without delay what you have done in pursuance of this order.

Dated, thiS........cooveeeee e day Of....ooviii, ;20 i, )

(Seal of the Court) (Signature)
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FORM No. 46
BOND FOR APPEARANCE OF OFFENDER RELEASED PENDING REALISATION OF FINE
[See section 464 (1) (b)]

WHEREAS .o (name) inhabitant Of ... (place),
have been sentenced to pay a fine of rUPEES........ccccvevvieiiiie i, and in default of payment thereof
to undergo iMprisoNMENt for..........ccocevvieriieninc e ; and whereas the Court has been pleased to order

my release on condition of my executing a bond for my appearance on the following date (or dates),
namely:—

I hereby bind myself to appear before the Court Of......ccccooiiiiiiiii e
A o'clock on the following date (or dates), namely:—

and, in case of making default herein, | bind myself to forfeit to Government the sum of
TUPEES. ..vevenveieneeesie et seese e

Dated, thiS.......cccoeevvieiiiie e day Of...ooverveee , 20 e, )

(Seal of the Court) (Signature)

WHERE A BOND WITH SURETIES IS TO BE EXECUTED, ADD—

We do hereby declare ourselves sureties for the above-named that he will appear before the Court of
.............................................. on the following date (or dates), namely:—

And, in case of his making default therein, we bind ourselves jointly and severally to forfeit to
Government the SUM Of FUPEES.........cccevveviniieneiee e

(Signature)
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FORM No. 47
BOND AND BAIL-BOND FOR ATTENDANCE BEFORE OFFICER IN CHARGE OF POLICE STATION OR COURT
[See sections 478, 479, 480, 481, 482(3) and 485]

L (name), Of.ccveiiicicc e, (place), having been arrested or
detained without warrant by the Officer in charge of...........ccccovviiviiiiiiicie, police station (or having
been brought before the Court Of....cccoiiiiiiiiiiiiiiees ), charged with the offence
Of e , and required to give security for my attendance before such Officer of

Court on condition that | shall attend such Officer or Court on every day on which any investigation or trial
is held with regard to such charge, and in case of my making default herein, | bind myself to forfeit to
Government the sum of rupees.........ccceevevvevvenene,

Dated, this........oooveeeeeeeeeeeeeeee e, day Of...ooiiie ;20 o, )

(Signature)

I hereby declare myself (or we jointly and severally declare ourselves and each of us) surety (or
sureties) for the above said...........ccccoeveeeieiicvcicccci, (name) that he shall attend the Officer in charge
OF e police station or the Court Of..........ccccocerviiiiiiineieirees on every day on

which any investigation into the charge is made or any trial on such charge is held, that he shall be, and
appear, before such Officer or Court for the purpose of such investigation or to answer the charge against
him (as the case may be), and, in case of his making default herein, | hereby bind myself (or we, hereby
bind ourselves) to forfeit to Government the sum of rupees..........c.ccoevverveneene.

Dated, thiS.......ccoveveeeiviiee e day Of....ooeivie e ;20 e, )

(Signature)
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FORM No. 48
WARRANT TO DISCHARGE A PERSON IMPRISONED ON FAILURE TO GIVE SECURITY
(See section 487)
To the Officer in charge of the Jail at............ccocooviviiiiiicicn,
(or other officer in whose custody the person is)

WHEREAS.......cciiiiiieiseneieese e (name and description of prisoner) was committed to your
custody under warrant of this Court, dated the..........cccooiiiiiiiciie i day
Of , and has since with his surety (or sureties) duly executed a bond under

section 485 of the Bharatiya Nagarik Suraksha Sanhita, 2023;

This is to authorise and require you forthwith to discharge the said.............ccoocovieivieiienne. (name) from
your custody, unless he is liable to be detained for some other matter.

Dated, thiS........cooveeieee e day Of....ooeiee , 20 e, .
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(Seal of the Court) (Signature)

FORM No. 49
WARRANT OF ATTACHMENT TO ENFORCE A BOND
(See section 491)

To the Police Officer in charge of the police station at............cccooceeeeviiiiiccnieienee

WHEREAS.......coiiiiiieeeee e (name, description and address of person) has failed to appear
(0] o O (mention the occasion) pursuant to his recognizance, and has by default
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forfeited to Government the SUM Of FUPEES......cccovvveiieiecve v, (the penalty in the bond); and
whereas the Said..........cccooeviiiiieiciciee (name of person) has, on due notice to him, failed to pay the
said sum or show any sufficient cause why payment should not be enforced against him;

This is to authorise and require you to attach any movable property of the said
.............................................. (name) that you may find within the district of ..............................., by seizure
and detention, and, if the said amount be not paid within..............cccecoviviieiciee. , days to sell the property
so attached or so much of it as may be sufficient to realise the amount aforesaid, and to make return of what
you have done under this warrant immediately upon its execution.

Dated, this.......cccooeveeeiviie e day Of...ooeiee e , 20 .

(Seal of the Court) (Signature)

FORM No. 50
NOTICE TO SURETY ON BREACH OF A BOND

(See section 491)
TO o OF e
WHEREAS ON the....vvvviiiiiciee e day Of .c.ooveiiiecece e v 20 ,
you became Surety for........ccocovovveiiie i (Name) Of ..o (place) that he
should appear before this Court on the..........coceeeieiiiieicenceieee, day Of ..o and
bound yourself in default thereof to forfeit the sum of rupees.................. to Government; and whereas the
SAU. .. (name) has failed to appear before this Court and by reason of such default

you have forfeited the aforesaid sum of rupees.

You are hereby required to pay the said penalty or show cause, Within..............ccccvereiiiniiiinenenns days
from this date, why payment of the said sum should not be enforced against you.
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Dated, this.......cccoocveveiviie e day Of...ooeeee e , 20 .

(Seal of the Court) (Signature)
FORM No. 51
NOTICE TO SURETY OF FORFEITURE OF BOND FOR GOOD BEHAVIOUR
(See section 491)

TO0ui i 0] S

WHEREAS 0N the.....ccoiiiii e day of ..o y 20, , You became
surety by a bond for.........cccoceviniiiiniiieee (Name) Of ..o (place) that he
would be of good behaviour for the period Of.........cccooviviiiiiiine e and bound yourself in default
thereof to forfeit the sum of rupees................. to Government; and whereas the
SAU. .. (name) has been convicted of the offence of ...

(mention the offence concisely) committed since you became such surety, whereby your security bond has
become forfeited;
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You are hereby required to pay the said penalty of rupees ................... or to show cause within
days why it should not be paid.

Dated, thiS........cooveveieireiee e day Of....ooeiii , 20 i,
(Seal of the Court) (Signature)
FORM No. 52
WARRANT OF ATTACHMENT AGAINST A SURETY
(See section 491)
TO e OF it
WHEREAS. ...ttt (name, description and address) has bound himself as surety for
the appearance Of ... (mention the condition of the bond) and the said
.............................................. (name) has made default, and thereby forfeited to Government the sum of
TUPEES ..o (the penalty in the bond);

This is to authorise and require you to attach any movable property of the said
(name) which you may find Within ..........ccooooviiiniiiiiens
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the diStriCt OF ..ovvvvieiee e , by seizure and detention; and, if the said amount be not paid
within days, to sell the property so attached, or so much of it as may be sufficient to realise the amount
aforesaid, and make return of what you have done under this warrant immediately upon its execution.

Dated, thiS........cooveveieiieie e day Of...oooiiiee ;20 i, .
(Seal of the Court) (Signature)
FORM No. 53
WARRANT OF COMMITMENT OF THE SURETY OF AN ACCUSED PERSON ADMITTED TO BAIL
(See section 491)

To the Superintendent (or Keeper) of the Civil Jail at............cccoooovviiiiiiieiiiiciens

WHEREAS.......cct e vie e se e (name and description of surety) has bound himself as a surety
for the appearance Of.......ccccoiiiiiiiiiiniiiiee, (state the condition of the bond) and the
SAN. .o (name) has therein made default whereby the penalty mentioned in the said
bond has been forfeited to Government; and whereas the said...........c.cccceeveierivievinneeceeenenn, (name of surety)

has, on due notice to him, failed to pay the said sum or show any sufficient cause why payment should not
be enforced against him, and the same cannot be recovered by attachment and sale of his movable property,
and an order has been made for his imprisonment in the Civil Jail for............ccccooviiininnn (Specify the
period);
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This is to authorise and require you, the said Superintendent (or Keeper) to receive the
SAU. .. (name) into your custody with the warrant and to keep him safely in the
said Jail for the said...........cccoevviieiiiiiiccces (term of imprisonment), and to return this warrant with an
endorsement certifying the manner of its execution.

Dated, thiS........cooveveieireie e day Of....ooeiii , 20 i, .

(Seal of the Court) (Signature)
FORM No. 54
NOTICE TO THE PRINCIPAL OF FORFEITURE OF BOND TO KEEP THE PEACE
(See section 491)

T0 ettt (name, description and address)

WHEREAS 0N the.....ccoooiiiii day Of ..o y 200, ,you
entered into a bond not to CoMMIt, C., ...ooevvviireiirieee e (as in the bond), and proof of the

forfeiture of the same has been given before me and duly recorded;

You are hereby called upon to pay the said penalty of rupees.................... or to show cause before me
WIthIN. .. days why payment of the same should not be enforced against you.
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Dated, this.......cccoocveveiviie e day Of...ooeeee e , 20 .

(Seal of the Court) (Signature)
FORM No. 55
WARRANT TO ATTACH THE PROPERTY OF THE PRINCIPAL ON BREACH OF A BOND TO KEEP
THE PEACE
(See section 491)
TO0 i

WHEREAS.......coiiitieeeee e (name and description) did, on
the e day Of.cceevieceeee y 20, , enter into a bond
for the SUmM Of rUPEES.......cccov i binding himself not to commit a breach of the peace, etc.,
(as in the bond), and proof of the forfeiture of the said bond has been given before me and duly recorded;
and whereas notice has been given tothe said ...........cccoce e, (name) calling upon him to show
cause why the said sum should not be paid, and he has failed to do so or to pay the said sum;
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This is to authorise and require you to attach by seizure movable property belonging to the
SAU. .. (name) to the value of rupees.............. , which you may find within the
district of .....cccoovveviie , and, if the said sum be not paid Wlthln ..........................................
to sell the property so attached, or so much of it as may be sufficient to realise the same; and to make return
of what you have done under this warrant immediately upon its execution.

Dated, thiS........cooveveieiiie e day Of....ooeiii , 20 i, .
(Seal of the Court) (Signature)
FORM No. 56
WARRANT OF IMPRISONMENT ON BREACH OF A BOND TO KEEP THE PEACE
(See section 491)

To the Superintendent (or Keeper) of the Civil Jail at............ccccoovniiiiiiiciinee,

WHEREAS proof has been given before me and duly recorded that...........cccooveeeneen. (name and
description) has committed a breach of the bond entered into by him to keep the peace, whereby he has
forfeited to  Government the sum  of  rupees.......... ;and  whereas the
SAN. .o (name) has failed to pay the said sum or to show cause why the said sum
should not be paid, although duly called upon to do so, and payment thereof cannot be enforced by
attachment of his movable property, and an order has been made for the imprisonment of the
SAU. .. (name) in the Civil Jail of the period Of..........ccccoviiiiiiiiiiees (term
of imprisonment);
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This is to authorise and require you, the said Superintendent (or Keeper) of the said Civil Jail to receive
the said........cccoooviiiiice (name) into your custody, together with this warrant, and to keep his
safely in the said Jail for the said period of ..o, (term of imprisonment), and to
return this warrant with an endorsement certifying the manner of its execution.

Dated, thiS........cooveveieireie e day Of....ooeiii , 20 i, .

(Seal of the Court) (Signature)
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FORM No. 57
WARRANT OF ATTACHMENT AND SALE ON FORFEITURE OF BOND FOR GOOD BEHAVIOUR
(See section 491)

To the Police Officer in charge of the police station at..........c.ccccoeeveviiii e

WHEREAS ..ot (name, description and address) did, on
the. .o day Of ..o 1200 , give security by bond in
the sum of rupees.................. for the good behavior of..........ccccooeviiviicii (name, etc., of the
principal), and proof has been given before me and duly recorded of the commission by the
SAU. .. (name) of the offence of ... whereby the said
bond has been forfeited; and whereas notice has been given to the said...........ccocvceeviiiiiciiiincienas (name)

calling upon him to show cause why the said sum should not be paid, and he has failed to do so to pay the
said sum;

This is to authorise and require you to attach by seizure movable property belonging to the
SAU...eieei e (name) to the value of rupees.............c.c.... which you may find within the
disStrict Of..veeeiiceiecc e, , and, if the said sum be not paid Within...........cccccocvviveiieiiier e,
, to sell the property so attached, or so much of it as may be sufficient to realise the same, and to make
return of what you have done under this warrant immediately upon its execution.

Dated, thiS........ccoveeeeeeeeiee e day Of ..o, , 20 i, .

(Seal of the Court) (Signature)
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FORM No. 58
WARRANT OF IMPRISONMENT ON FORFEITURE OF BOND FOR GOOD BEHAVIOUR
(See section 491)

To the Superintendent (or Keeper) of the Civil Jail at..........ccccoeoviiiniiiiiinen,

WHEREAS. ...ttt ittt sttt sreene e (name, description and address) did, on the
.............................................. day of......ccoovvvivieinininnininininsy 200, give security by bond in
the sum of rupees.......c.cccceeennen. for the good behaviour Of.........cccoceviiiiinrinenenn, (name, etc., of the
principal), and proof of the breach of the said bond has been given before me and duly recorded, whereby
the said........ccoovviiiiiiee, (name) has forfeited to Government the sum of rupees.................. ,and

whereas he has failed to pay the said sum or to show cause why the said sum should not be paid although
duly called upon to do so, and payment thereof cannot be enforced by attachment of his movable property,
and an order has been made for the imprisonment of the said.............cccocovveieiiiicicnecnenn, (name) in the Civil
Jail for the period Of..........cccoceiiiiiiiiiiicce (term of imprisonment);

This is to authorise and require you, the Superintendent (or Keeper), to receive the
SAU. .. (name) into your custody, together with this warrant, and to keep him
safely in the said Jail for the said period Of............ccccooiiiiiiiiiiiiciens (term of imprisonment), returning
this warrant with an endorsement certifying the manner of its execution.

Dated, thiS.......c.oeeevvieiriie e day Of..ooeicee , 20 i, )

(Seal of the Court) (Signature)
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